( By Hon' D.K. Agrawal, J,n,)_

 Writ Petition No. 7953 of 1980 on treansfer to

the Tribunal under section 29 of the Administrative
Tribunals ' Act, 1985, was recistered as T.A. No. 99/87

as indicated above,

2. Briefly, the facts are that the petitioners are
working on the post of S’ﬁnrter Assistent in R.M.S.
Division Gorakhpur. In connection with promction to

the post of Inspector, R.M.5. & competitive examination

was held in the year, 1979 to fill up 13 posts, including

7 posts reserved for SC and ST. In all 22 cendidates
appeared in the examination. Thelr names were arranged
in order of merit. The applicants figured in the merit
listia‘;bsl.nos. 16 and 15 respectively. Consequently,
the first - six candidates in order of merit were
éelected for the post of Inspector. Accordin¢ tc the
submission made by the learned counsel for the respondents,
the merit list of the examination held in the year, -
1979, m}:&;m nct be carried forward for subsequent
years. It was submitted by the learned counsel for the
respondents that separate e xamination was held in the

subsequent years as and when the post of Inspector was PR

S




4. In the above circumstances, this wwit pet

has no merits, conse juently, the writ patitiﬂE f

(sns)

November 21, 1990
Allahabad.




